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CENTRAL ADl^INISTRATIUE TRIBUNAL, 3ABALPUR BENCH, 3ABALPUR

O r ig in a l A pp lica tio n  No. 594 of 2004

3aba lpur, t h is  the 29th day of 3 u ly , 2004

Hon*ble Shri f-T.P. S ingh , Vice Chairman 
Hon*ble Shri Pladan Mohan, 3 u d ic ia l l îeniber

Beerendra Kumar P a te l, son of 
Shri Ganesh Prasad P a te l, aged about 
26 years* working as Ghoukidar at Dauahar 
Navodaya U idyalaya, Amarkantak ,
D is t r ic t  ~ Shahdol (WP)’* • • •

(By Advocate - Shri A*P# S i n ^ )

M e  r s s

Applicant

r .  Union of In d ia , through Secretary
Department of Education , M in istry o f 
Human Resources Deuelopment,
Gowernrtent o f In d ia , New Delhi'#

2 . Commissioner, Navradaya Vidyalaya 
Sam iti, Near Ind ira  Gandhi Stadium, 
Neu Delhi - 110002.

3 . Deputy D ire c to r , Navodaya Uidyalaya 
S am iti, Regional O ff ic e , 160 Zone- II, 
M.P. Wagar, Bhopal - 462 001

4. P r in c ip a l, 3auahar Navodya U idp lay a *  
Amarkantak, D istt-Shahdol (MP)'* • • • Respondents

(By Advocate - Shri O .P . Narodeo)

a^R D'E R^(O ral)

Sinohi^ Mice Chairman ~

Heard the learned counsel fo r the p a r t ie s .

2 . By f i l i n g  t h is  O r ig in a l A pp lic a tio n  the app lican t 

has claimed the r e l ie f  by seeking d ire c t io n  to  continue 

him in  service aga ins t one of the vacant post of Choukidar 

and^also sought d ire c t io n  to  re gu la r ise  h is  serv ices u ith  

e ffe c t  from the date of h is  i n i t i a l  appointment u ith  a l l  

consequentia l bene fits '.

3 . The b r ie f  fa c ts  o f the case as stated by the 

app lic an t are that he uas engaged as Choukidar by the

espondents in  Navodya V idyalaya, Amarkantak on part time



basis in February, 2002.  According to him he is  being 

threatened by respondent No. 4 that he shall be removed 

from service .  The applicant instead of making representati 

has approached this Tribunal.  Thus, he has not exhausted 

the departmental remedies available to him before coming to 

the Tribunal .  Hence , the 0A is  liable to be dismissed on 

th is  ground alone.

4 .  Accordingly, the Original  Application i s  dismissed 

and the applicant is directed to first exhaust the 

departmental remedies available to him. No costs.

O f
\j

(Madan Mohan) 

Judicial  Member

, , 
( n . P .  Singh) 

Vice Chairman
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